WWW.LIVELAW.IN

Dated: 25.04.2021
My Lord,

I am directed to apprise Your Lordship, that Hon'ble the Acting Chief Justice
has been pleased to pass order dated 25.04.2021 to the following effect:

“In view of the sad demise of Hon’ble Mr. Justice Mohan
Mallikarjunagouda Shantanagoudar, Hon’ble Supreme Court of
India, the Administrative Committee has unanimously resolved for

non sitting of Courts in the High Court at Allahabad and Lucknow
on 26th of April 2021.

Accordingly, it is directed that there shall be no sitting of
Courts in High Court at Allahabad and Lucknow on 26th of April
2021.

Registry to take follow up action.”

Submitted, for Your Lordship’s kind perusal.

With profound regards,

Yours sincerely

Sd/-

Registrar General



WWW.LIVELAW.IN
HIGH COURT OF PUNJAB AND HARYANA AT CHANDIGARH

NOTIFICATION

No. e Genl./XVIL3(6-G), dated, Chandigarh the 25t April, 2021

It is hereby notified for general information that the High
Court and all the Subordinate Courts of Punjab, Haryana and UT,
Chandigarh shall remain closed on 26.04.2021 (Monday) on account of
sad demise of Hon'ble Mr. Justice Mohan M. Shantanagoudar, Judge of
Hon'ble Supreme Court of India as a mark of respect to the late Hon'ble

Judge.

BY ORDER OF HON'BLE THE CHIEF JUSTICE

Endst. No. 797 -Spl. Genl./XVIL3, dated
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